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Abtracl 0/ the' Proceedings of 'he Council 0/ the GO'Uernor General if /nita, 
asseilzbled for tlze purpose 0/ maRing Laws and R cgulatiolls .mild i!ti 
pr07JisiottS oj tl16 Act .01 Par/iame"i 24 & 25 Vic., cap. 67. . 

The Council met at Viceregal ~  Simla, on Wednesday; the 8th ~  

188,. 

PRESENT: 

His ExcellE"nc1 the Viceroy and Governor General allndia, ~  G.c.Ii., 
G.C.M.G., G.M.S.I., G.td.i.E., P.C., presiding. 

His Honoue-the Lieutenant-Governor. of the Punjab. 
His ~  the ~ Bart., R.A., V.C., G.C.B., It.C.I.!; 
The ' ~  T. C. Hope, K.C.S.I., C.I.E. 
The Hon'ble Sir A. Colvin, K.c.M.G" C.I.I!. 
The H('n'ble Lieutenant·Gencral G. T. Chesilcj, R.!., C.S.I., ~ 

The Hon'ble A. R. Scobie, Q.c. 
The Hon'ble J. B. Pcile, M.A., C.S.I. 
ihe Hon'ble J. W. Quint.on, C.S.I. 
The H"n'ble Lieutenant-Colonel E. G. ~  

INDIAN STAMP ACT, 1879, AMENDMENT BILL. 

'the Hon'ble SIR AUCKLAND COI.VIN moved that the Bill to amen'd the 
Indian Stamp Act, 1879, be refcrred to a Select Committee consisting of the 
Hon'ble Messrs. Scobie and Peilc and the Mover. ~ 

The Motion was put and agreed to. 

GAME PROTECTION BILL. 

The Bon'ble MR. PElLE moved for leave to introduce a Bill for ~ 

Protection of Game in India. He said :-

"This Bill is not in the nature of a Game law, as might possibly be 
inferred from its title. 'The Government of India has never entertained the idea 
of adding the < poacher I to the classes on whom the police keep· an observant 
eye. The subject is one which has been frequently under consideration duriQg 
the last quarter of a· century, and the object in view has always been not the 
protection of private property in game but the protection of the wild creatures 
themselves from destruction in their breeding season. Even' so, the establish-
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inent of a close' season in a project of law, e.mana'ting from the BOlJIbay Govern. 
ment ~  ~  on the ground that the protection· of the fert8 naturtll froQl 

~  ~  a more ~ ~ matter in prollloting the harassment of 
the cultivator of the soil. I believe that Madras is ~ only Province, of the 
Empire which possesses anything like·' II. . game law in the Nilgiris Game 
Act: of 18791 which protects. certain, game birds from being shot in that district 
between the 1St" March and the 30th September. I am told that under that 
Act there have been very ~ convictions, and, as there exists a Nilgiri. 
Game Association, which disregarded an invitation' to express an opinion. 
on this Bill, the,.', necessity for further legislation 'is apparently not very 

~ ' felt there.' The conclusion of the Government of rndia has 'been 
that; although opinions vary, there is, no strong case for protective legis-
lation, of a, general kind. This Bill, however, is in no way designe!i to. 
pursue the unlicensed sportsman ~  his, shooting. grounds. It is; ~  fact, 
an extension of municipal and cantonment law for the protection, as far as it goes, 
of at:limals" ~  as game, ,in their Qreeding season, and it merely purports 
to close certain m'arkets against game during that time. It proposes to-
empowc'r the Local. Government, with, respect to any municipality or can-
tonment within the 'territories' under its administration, or the' municipal 
authority or the cantonment-authority of any municipl.lity or ,cantoTJment, with 
the previous sanction of the Local Government, to make rules defining the 
word' game' for the ~  of the Act in its application' to the munici-
pality or cantomnent j to define thc breeding season of any kind of game j, ·and. 
to prohibit, . und'er penalty, the possession 01' ~ within the municipality or 
cantonment of any kind of game during its breeding ~ A wide discretion', 
which no doubt will be exercised with due'regard to 'obvious exceptions, is left 
to Local Governments in making and ~  rules., The Bill introduces 
nothing new, but it gives legal sanction to a practice which has been in ~  

for some time ih Northern India without such sanction', and which w,ould have. 
~ be di$continued if it were not made legal/' . . . 

The Motion was put and agreed to. 

The Hon'ble MR. PElLE also introduced the BilL '. .'. - . 

The Hon'ble MR. PElLE also moved that the Bill and Statement of Objects: 
and Reasons be published in the Gazette of India in English, ·and in the local' 
offiCial qazcttes in English and in such ~  languages as the Local Governments 
think lit. '. 

The Motion was put and ~  to,; 
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INDIAN MARINE BILL. 

S9 

The Hon'bJe LIEUTENANT-GENERAl. CHESNEY presented the Report of· 
the Select Committee on the Bill for· the bctter administration of Her Majesty's 
Indian Marine Service. 

ALLAHABAD UNIVERSITY BILL. 

The Hon'ble MR. QUINTON moved for leave to introduce a Bill to establish, 

a University at Allahabad. He said :-

.. Nearly 20 years ago a large sum of money was contributed 'by Native noble-
men and gentlemen in the North-Western Provinces for the establishment of a. 
central college at Allahabad i' the project was sanctioned by the Government of 
India i and the ~  of State, to whom the correspondence was communi-
cated, expresscd a hope that the college might thereafter ·expand into a univer-
sity for the North-Western Provinces and the Punjab. The college was estab-
lished in due course and was associated with the name of Sir William Muir, 
himself a ~  scholar as well as statesman, who during his long service. 
bad been a firm supporter of the causc, of ~  .. 

.. For many years, however, though provided witli a name, tlie college wanted' 
a permanent local habitation, and was obliged to, content itself with temporary 
lodgings in a hired house until suitable buildings could be erected for its accommo_ 
dation. These were completed and formally opened la!it year by Your E:iccellen<;y 
accompanicd by thc Lieutenant-Governor. On that occasion Your Lordship was 
good enough to promise on behalf of the Government of India the most favourable. 
consideration for the proposals of the Lieutenant-Governor for the establishment 
of a university at Allahabad, which had been called for in .connection with the 
Report of the Education Commission of 1883i, 

II That learned body held it to be a point worthy of consideration whether a 
new uniVErsity should not then be established for the North-Western Provinces 
and Oudh . 

.. Those proposals are embodied in ~ BiIJ ttie subject of the present 
motion, and their general principles have been approved of by Your Excellency's 
Government and by the Secretary of State. 

. "Under these circumstances it will be sufficient for me to ind icatc vcry 
~~  and. in general terms the main ~  which have led these high autho-
tabes to believe that the meJ.sure propo5ed is'desirable and necessary' .. 
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"The North-Western Provinces ilnd Oudh' (:ontain a' popubtion of 44 
millions, to whom high English education is imparted in five colleges situated at 
Allahabad, Benares, Lucknow, Agra and Aligarh. The two first arc ~  

institutions, and the three latter are supported mainly by endownments and receive 

grants-in-aid from the public funds. The liberality of the Taluqdirs of 
Oudh, the intelligent and ~  zeal and ~ of my, hou'ble 
fric::nd Saiyad Ahmad Khan Bahadur, and the public spirit of the inhabitants 
of Agra and the surrounding di.stricts have founded or maintained the 

colleges at Lucknow, Aligarh and Agra. These are liugely resorted to and 
turn out every year a considerable and increasing number of students ~ can 
only obtain the degree which is the crown of their college career by passing 
the examinations of 'the Calcutta University. The number of their ~  

who matriculated has risen from 60 in 1869 to 208 in'1885, and is almost 
double the average number that matriculated for' the Bombay University 
during the first ten years of its ,existence. The number of undergraduates 
studying at these institutions has nearly doubled within the last five years, 
and  already exceeds that of many of the smaller universities of Europe., 
The average number of both M. ,/L.' and B. A. degrees has increased by 
about a third within the same short period, and is greater than the number 
conferred by the Calcutta University for many years after its first' establish-
ment. The ~ ~ of the teaching given by the colleges is proved by the 
high places uniformly ~ by their students in the university ~  lists 
in spite of disadvantages to which I am about to refer. It is no part of 
my duty, and it is certainly not in accordance with, my' inclinations, to 
detract from the credit due to the Calcutta Univc:rsity for the great ,impetus it 
has given to the spread of English ~  It was founded 30 years ago, 
when English education outside Bengal was in the most backward condition, 
and it sufficed then and for many years to supply the needs of the whole of the 
Bengal Presidency. But its children are now attaining manhood, and the 
parental home is becoming too narrow for them. The Punjab has already, 
by founding a' univerSity, started on an independent career, and the ~  to 
which the' Bill refers are equally qualified and entitled to set up a separate estab-
I'ishment. }t is an undoubted ~  to them that the' flower of theit youth 
should be guided in their studIes and subjected to examination by a university 
in the management of which they have practically no voice, loca'Lc'c;l in what is to 
them a distant and a foreign capital, and the great advancement of education in 
th9se Provinces and the munificence ,with which these colleges have been ,endowed 
fully justify the establishment there of an institution which shall direct the course 
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of education with a ·regard, so. far as may be, properly ,had to local peculiarities 
and requirements. For it must be remembered that the influence of an Indian 

university is not confined to its' own alumni, but affects in a great degree. the 
teaching in every school within the sphere of its operation. Schoolmasters 
naturally teach their boys what will tell best in university examinations, and 
omit from their curriculum subjects which arc useless for obtaining univcrsity 

distinctions. 

" It is contrary to all ~  to expect that a single university can suffice 
for the 60 millions of Bengal and the 44 millions of the United Provinces, or 
that a. system of studies found adequate and satisfactory in the one case must 

~  be equally applicable to the other. 
' ... J.' '. ,. . 

. h Even granting this, and admitting-which is a very large admission-that 
absolute uniformity in the thousands of schools throughout this grent '11"ca is dc-
sirable, the task of examining and testing thc merits of candidates is becoming year 
by year more and more difficult for the examiners and less and less s:ltisfactory to 
the public and the candidates themselves. It is impossible to devise any system 
which will secure equality of marking or ~  in the standard of excellence 
where so man} as 3,000 candidates have to be dealt with, and this is the number 
which matriculates annually at the Calcutta University., 

II The establishment of a local university will satisfy a general desire of the' 
educated community i it will ensure that the course of study in the schools through-
out the North-Western Provinces and Oudh will be directed with greater regard 
than at present for local requirements i it will afford a stronger guarantee for the 
careful examination of students during their uni\-ersity carecr, especially as oral 
examination, quite impracticable under the. existing system, can be constantly 
resoru:d to; it will meet an increasing demand for high education among the 
upper classes of Native society, and may fairly be expected to stimulate such 
education not merely in the North-Western Provinces and Oudh but in the 
adjoining districts of the Central Provinces and Rajputana, and to evoke in a still 
greater degree that liberality in the cause of education ill which the inhabitants 
of Hindustan have not hitherto been found wanting." 

The Motion was put and agreed to. 

The Hon'ble Ma. QUINTON also ~  he tBiIl. 
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.. The ~'  MR; I ~  also move.d that the.Bill and. Statement of 
ObJeots and ReasQns be published iri the North-Western Provinces and, Qudb 

~ ~  ~''  ~  in ~  otberlanguages as· the ~  Gov" 
~~ ~  thinks ~  '. . -::' . '. . 

Tile. ' ~~ was put and agx:eedto. 

The Council adjourned to WednesdllY, the 29th June, 1887 ... 

SIMLA j 

S. HARVEY' ~ 

0ffr. Secretary to tite Gnt. of ~~' ~ 

Legis/ali",,: D6pilrt",mt.' 

... 

. ~ ' '  




